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THE HON'BLE MR. B.N,JAYA SIMHA: VICE~-CHAIRMAN
‘ AND *
THE HON'BLE MR.D,SURYA RAO: MEMRER.
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RESPONDENTS.

Application under Section 16 of the Administrative

\ Tribunals Act, 1¢85, praying that in the circumstanCes stated
R therein the Tribunal will be pleased to th"(-ﬁ Al SQCO\/\Oﬁ
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. ORIGINAL APPLICATION NG,.335/87
COUNSEL FOR APPLICANT: MR. V. VENKATARAMANA .
COUNSEL FOR RESPOMDENTS : MR, P.YENKATARAMA REDDY, S.C.for Alys.
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ORDERS OF THr TRIBUNAL DATED B-5-18987, o °

The applicant, who was wolking as an GFffich Sﬁdﬁf:.
in the Divisional ﬁersonnel O0fficer's Office, Sguth East;rn
ﬁailuav,'U"’tair, uasretired by the Raiany édninistration
PrDm qgru;ce on 30-6- 1986 T (afternoon) on attaining the
sage of supsrannuation of 58 years of age, He has suumltted
aI{ the.necéssary papers for sanction of Pension, Commuta-

\\tion'cf PgﬂS%G#?‘Death—cumvﬁeiirément Graduity etc., The
applicant-sﬁbmits tﬁat sé far he has been sanctioned Dnly.
Provisional Pension and that other nensionary tenefits
have not been sanctioned to him.e He hes submitted a repre-
sentation dated 29-8-1986 requesting for settlemant of his
) Pension stc. im:terms of Railway Boards Letters na.F(E)III/
76/PN1/3 dated B-4-1926 and £(D%A)B5/RG6/49 dated 24-2-1855.

more than A
Even though/six months have a2lapsed, the representation

. .
has not been disposed of,
) 2. Ye have heard the tearned Standing Counsel for
{j; the Railways Mr,P,Venkatarama Reddy, &1z for the Respondents
MY Neallatorantonin,

end also & Counsel for the Applicant.

~

3. Us direct the Respondents td dispose nf the repra-
sentation of the applicant accofding to rules within six
months from the date of receipt of this order and we comsider
that no Purther order is reguired st this stagas. If the
applicant fsels aggrieved against the said order, he can
approach this tribunal for redressal of his grisvance.
With these directions, the application is disposed of at

the time of admission itself,

(D.,SURYA RAD)
Ulce Ehazrman _ Member (Judl,)




